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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 31st March, 2014

G.S.R. 258(E).—In exercise of the powers conferred under sub-section (1) of Section 406 read with sub-
sections (1) and (2) of 469 of the Companies Act, 2013, the Central Government hereby makes the following rules,
namely:—

1. Short title and commencement.—(1) These Rules may be called Nidhi Rules, 2014.
(2) They shall come into force on the 1st day of April, 2014.
2. Application.—These rules shall apply to,—

(a) every company which had been declared as a Nidhi or Mutual Benefit Society under sub-section (1) of
Section 620A of the Companies Act, 1956;

(b) every company functioning on the lines of a Nidhi company or Mutual Benefit Society but has either not
applied for or has applied for and is awaiting notification to be a Nidhi or Mutual Benefit Society under sub-
Section (1) of Section 620A of the Companies Act, 1956; and

(c) every company incorporated as a Nidhi pursuant to the provisions of Section 406 of the Act.
3. Definitions.—(1) In these rules, unless the context otherwise requires,—
(a) “Act” means the Companies Act, 2013 (18 of 2013);

(b) “Doubtful Asset” means a borrowal account which has remained a Non-performing asset for more than two years
but less than three years;

(c) “Loss Asset” means a borrowal account which has remained a Non-performing asset for more than three years or
where in the opinion of the Board, a shortfall in the recovery of the loan account is expected because the documents
executed may become invalid if subjected to legal process or for any other reason;
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(d) “Net Owned Funds” means the aggregate of paid up equity share capital and free reserves as reduced by
accumulated losses and intangible assets appearing in the last audited balance sheet:

Provided that the amount representing the proceeds of issue of preference shares shall not be included for
calculating Net Owned Funds.

(e) ‘“Non-Performing Asset” means a borrowal account in respect of which interest income or instalment of loan
towards re payment of principal amount has remained unrealised for twelve months;

(f) “Standard Asset” means the asset in respect of which no default in re-payment of principal or payment of interest
has occurred or is perceived and which has neither shown signs of any problem relating to re-payment of principal sum
or interest nor does it carry more than normal risk attached to the business;

(g) “Sub-Standard Asset” means a borrowal account which is a Non-performing asset:

Provided that reschedulement or renegotiation or rephasement of the loan instalment or interest payment shall
not change the classification of an asset unless the borrowal account has satisfactorily performed for at least twelve
months after such reschedulement or renegotiation or rephasement.

(2) Words and expressions used herein, but not defined in these rules and defined in the Act or in the Companies
(Specification of definitions details) Rules, 2014 shall have the same meaning as assigned to them in the Act or in
the said Rules.

4. Incorporation and incidental matters.—(1) A Nidhi to be incorporated under the Act shall be a public company
and shall have a minimum paid up equity share capital of five lakh rupees.

(2) On and after the commencement of the Act, no Nidhi shall issue preference shares.

(3) If preference shares had been issued by a Nidhi before the commencement of this Act, such preference shares shall
be redeemed in accordance with the terms of issue of such shares.

(4) Except as provided under the proviso to sub-rule (e) to rule 6, no Nidhi shall have any object in its Memorandum of
Association other than the object of cultivating the habit of thrift and savings amongst its members, receiving deposits
from, and lending to, its members only, for their mutual benefit.

(5) Every Company incorporated as a “Nidhi” shall have the last words ‘Nidhi Limited’ as part of its name.

5. Requirements for minimum number of members, net owned fund etc.—(1) Every Nidhi shall, within a period of
one year from the commencement of these rules, ensure that it has—

(a) not less than two hundred members;

(b) Net Owned Funds of ten lakh rupees or more;

(c) unencumbered term deposits of not less than ten per cent of the outstanding deposits as specified in

rule 14; and

(d) ratio of Net Owned Funds to deposits of not more than 1:20.
(2) Within ninety days from the close of the first financial year after its incorporation and where applicable, the second
financial year, Nidhi shall file a return of statutory compliances in Form NDH-1 along with such fee as provided in
Companies (Registration Offices and Fees) Rules, 2014 with the Registrar duly certified by a company secretary in
practice or a chartered accountant in practice or a cost accountant in practice.

(3) If a Nidhi is not complying with clauses (a) or (d) of sub-rule (1) above, it shall within thirty days from the close of
the first financial year, apply to the Regional Director in Form NDH-2 along with fee specified in Companies
(Registration Offices and Fees) Rules, 2014 for extension of time and the Regional Director may consider the
application and pass orders within thirty days of receipt of the application.

Explanation.—For the purpose of this rule “Regional Director” means the person appointed by the Central
Government in the Ministry of Corporate Affairs as a Regional Director;

(4) If the failure to comply with sub-rule (1) of this rule extends beyond the second financial year, Nidhi shall not
accept any further deposits from the commencement of the second financial year till it complies with the provisions
contained in sub-rule (1), besides being liable for penal consequences as provided in the Act.

6.  General restrictions or prohibitions.—No Nidhi shall—

(a) carry on the business of chit fund, hire purchase finance, leasing finance, insurance or acquisition of
securities issued by any body corporate;

(b)  issue preference shares, debentures or any other debt instrument by any name or in any form whatsoever;
(c) open any current account with its members;

(d) acquire another company by purchase of securities or control the composition of the Board of Directors of
any other company in any manner whatsoever or enter into any arrangement for the change of its
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management, unless it has passed a special resolution in its general meeting and also obtained the previous
approval of the Regional Director having jurisdiction over such Nidhi;

Explanation.—For the purposes of this sub-rule, “control” shall have the same meaning assigned to it in clause (27) of
section 2 of the Act;

(e) carry on any business other than the business of borrowing or lending in its own name:

Provided that Nidhis which have adhered to all the provisions of these rules may provide locker facilities on rent
to its members subject to the rental income from such facilities not exceeding twenty per cent of the gross income of
the Nidhi at any point of time during a financial year.

(f)  accept deposits from or lend to any person, other than its members;

(g) pledge any of the assets lodged by its members as security;

(h) take deposits from or lend money to any body corporate;

(i) enter into any partnership arrangement in its borrowing or lending activities;
(G)  issue or cause to be issued any advertisement in any form for soliciting deposit:

Provided that private circulation of the details of fixed deposit Schemes among the members of the Nidhi
carrying the words “for private circulation to members only” shall not be considered to be an advertisement for
soliciting deposits.

(k) pay any brokerage or incentive for mobilising deposits from members or for deployment of funds or for
granting loans.

7. Share capital and allotment.—(1) Every Nidhi shall issue equity shares of the nominal value of not less than ten
rupees each:

Provided that this requirement shall not apply to a company referred to in sub-rules (a) and (b) of rule 2.

(2) No service charge shall be levied for issue of shares.
(3) Every Nidhi shall allot to each deposit holder at least a minimum of ten equity shares or shares equivalent
to one hundred rupees:
Provided that a savings account holder and a recurring deposit account holder shall hold at least one equity share
of rupees ten.

8. Membership.—(1) A Nidhi shall not admit a body corporate or trust as a member.

(2) Except as otherwise permitted under these rules, every Nidhi shall ensure that its membership is not reduced
to less than two hundred members at any time.

(3) A minor shall not be admitted as a member of Nidhi:

Provided that deposits may be accepted in the name of a minor, if they are made by the natural or legal guardian who is
a member of Nidhi.

9. Net owned funds.—Every Nidhi shall maintain Net Owned Funds (excluding the proceeds of any preference share
capital) of not less than ten lakh rupees or such higher amount as the Central Government may specify from time to
time.

10. Branches.—(1) A Nidhi may open branches, only if it has earned net profits after tax continuously during the
preceding three financial years.

(2) Subject to the provisions contained in sub-rule (1), a Nidhi may open up to three branches within the district.

(3) If a Nidhi proposes to open more than three branches within the district or any branch outside the district, it shall
obtain the prior permission of the Regional Director and an intimation is to be given to the Registrar about opening of
every branch within thirty days of such opening.

(4) No Nidhi shall open branches or collection centres or offices or deposit centres, or by whatever name called outside
the State where its registered office is situated.

(5) No Nidhi shall open branches or collection centres or offices or deposit centres, or by whatever name called unless
financial statement and annual return (up to date) are filed with the Registrar.

(6) A Nidhi shall not close any branch unless it—

(a) publishes an advertisement in a newspaper in vernacular language in the place where it carries on business at least
thirty days prior to such closure, informing the public about such closure;
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(b) fixes a copy of such advertisement or a notice informing such closure of the branch on the notice board of Nidhi for
a period of at least thirty days from the date on which advertisement was published under clause (a) ; and

(c) gives an intimation to the Registrar within thirty days of such closure.

11. Acceptance of deposits by Nidhis.—(1) A Nidhi shall not accept deposits exceeding twenty times of its Net
Owned Funds (NOF) as per its last audited financial statements.

(2) In the case of companies covered under clauses (a) and (b) of rule 2 and existing on or before 26" July, 2001 and
which have accepted deposits in excess of the aforesaid limits, the same shall be restored to the prescribed limit by
increasing the Net Owned Funds position or alternatively by reducing the deposit according to the table given below:

TABLE
Ratio of Net Owned Funds to Deposits (as on | Date by which the company has to achieve prescribed
31.3.2013) ceiling of 1:20
a) More than 1:20 but up to 1:35 By 31.3.2015
b) More than 1:35 but up to 1:45 By 31.3.2016
¢) More than 1:45 By 31.3.2017

(3) The companies which are covered under the Table in sub-rule (2) above shall not accept fresh deposits or renew
existing deposits if such acceptance or renewal leads to violation of the prescribed ratio.

(4) The ratio specified in sub-rule (2) above shall also apply to incremental deposits.

12. Application form for deposit.—(1) Every application form for placing a deposit with a Nidhi shall contain
the following particulars, namely:—

(a)  Name of Nidhi;
(b)  Date of incorporation of Nidhi;
(c)  The business carried on by Nidhi with details of branches, if any;

(d)  Brief particulars of the management of Nidhi (name, addresses and occupation of the directors,
including DIN);

(e)  Net profits of Nidhi before and after making provision for tax for the preceding three financial years;
(f)  Dividend declared by Nidhi during the preceding three financial years;

(g) Mode of repayment of the deposit;

(h)  Maturity period of the deposit;

(1)  Interest payable on the deposit;

(G)  The rate of interest payable to the depositor in case the depositor withdraws the deposit prematurely;
(k)  The terms and conditions subject to which the deposit may be accepted or renewed;

(I) A summary of the financials of the company as per the latest two audited financial statements as given
below:

(i) Net Owned Funds
(i) Deposits accepted
(iii)) Deposits repaid
(iv) Deposits claimed but remaining unpaid
(v) Loans disbursed against—
(a) immovable property;
(b) deposits; and
(c) gold and jewellery
(vi)  Profit before tax

(vii) Provision for tax
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(viii) Profit after tax
(ix) Dividend per share

(m) any other special features or terms and conditions subject to which the deposit is accepted or
renewed.

(2) The application form shall also contain the following statements, namely:—

(a) in case of Non-payment of the deposit or part thereof as per the terms and conditions of such deposit, the
depositor may approach the Registrar of companies having jurisdiction over Nidhi;

(b) in case of any deficiency of Nidhi in servicing its depositors, the depositor may approach the National
Consumers Disputes Redressal Forum, the State Consumers Disputes Redressal Forum or District Consumers
Disputes Redressal Forum, as the case may be, for redressal of his relief;

(c) a declaration by the Board of Directors to the effect that the financial position of Nidhi as disclosed and
the representations made in the application form are true and correct and that Nidhi has complied with all the
applicable rules;

(d) a statement to the effect that the Central Government does not undertake any responsibility for the
financial soundness of Nidhi or for the correctness of any of the statement or the representations made or
opinions expressed by Nidhi;

(e) the deposits accepted by Nidhi are not insured and the repayment of deposits is not guaranteed by either the
Central Government or the Reserve Bank of India; and

(f) a verification clause by the depositor stating that he had read and understood the financial and other
particulars furnished and representations made by Nidhi in his application form and after careful consideration
he is making the deposit with Nidhi at his own risk and volition.

(3) Every Nidhi shall obtain proper introduction of new depositors before opening their accounts or accepting
their deposits and keep on its record the evidence on which it has relied upon for the purpose of such introduction.

(4) For the purposes of introduction of depositors, a Nidhi shall obtain documentary evidence of the depositor in the
form of proof of identity and address as under:

(a) Proof of Identity (any one of the following)

(i) Passport
(i) Unique Identification Number
(iii) Income-tax PAN card

(iv) Elector Photo Identity Card
(v) Driving licence
(vi) Ration card
(b) Proof of address (any one of the following)

(i) Passport
(i) Unique Identification Number

(iii) Elector Photo Identity Card
(iv) Driving licence
(v) Ration card
(vi) Telephone bill
(vii) Bank account statement
(viii) Electricity bill
(documents referred to serial numbers (vi), (vii) and (viii) above shall not be more than two months old)

13. Deposits.—(1) The fixed deposits shall be accepted for a minimum period of six months and a maximum period
of sixty months.

(2) Recurring deposits shall be accepted for a minimum period of twelve months and a maximum period of sixty
months.

(3) In case of recurring deposits relating to mortgage loans, the maximum period of recurring deposits shall correspond
to the repayment period of such loans granted by Nidhi.
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(4) The maximum balance in a savings deposit account at any given time qualifying for interest shall not exceed one
lakh rupees at any point of time and the rate of interest shall not exceed two per cent above the rate of interest payable
on savings bank account by nationalised banks.

(5) A Nidhi may offer interest on fixed and recurring deposits at a rate not exceeding the maximum rate of interest
prescribed by the Reserve Bank of India which the Non-Banking Financial Companies can pay on their public deposits.

(6) A fixed deposit account or a recurring deposit account shall be foreclosed by the depositor subject to the following
conditions, namely:—

(a) a Nidhi shall not repay any deposit within a period of three months from the date of its acceptance;

(b) where at the request of the depositor, a Nidhi repays any deposit after a period of three months, the
depositor shall not be entitled to any interest up to six months from the date of deposit;

(c) where at the request of the depositor, a Nidhi makes repayment of a deposit before the expiry of the period
for which such deposit was accepted by Nidhi, the rate of interest payable by Nidhi on such deposit shall be
reduced by two per cent from the rate which Nidhi would have ordinarily paid, had the deposit been accepted for
the period for which such deposit had run:

Provided that in the event of death of a depositor, the deposit may be repaid prematurely to the surviving
depositor or depositors in the case of joint holding with survivor clause, or to the nominee or to legal heir with
interest up to the date of repayment at the rate which the company would have ordinarily paid, had such deposit
been accepted for the period for which such deposit had run.

14. Un-encumbered term deposits.—Every Nidhi shall invest and continue to keep invested, in unencumbered term
deposits with a Scheduled commercial bank (other than a co-operative bank or a regional rural bank), or post office
deposits in its own name an amount which shall not be less than ten per cent of the deposits outstanding at the close of
business on the last working day of the second preceding month:

Provided that in cases of unforeseen commitments, temporary withdrawal may be permitted with the prior
approval of the Regional Director for the purpose of repayment to depositors, subject to such conditions and time limit
which may be specified by the Regional Director to ensure restoration of the prescribed limit of ten per cent.

15. Loans.—(1) A Nidhi shall provide loans only to its members.
(2) The loans given by a Nidhi to a member shall be subject to the following limits, namely:—

(a) two lakh rupees, where the total amount of deposits of such Nidhi from its members is less
than two crore rupees;

(b) seven lakh fifty thousand rupees, where the total amount of deposits of such Nidhi from its
members is more than two crore rupees but less than twenty crore rupees;

(c) twelve lakh rupees, where the total amount of deposits of such Nidhi from its members is
more than twenty crore rupees but less than fifty crore rupees; and

(d) fifteen lakh rupees, where the total amount of deposits of such Nidhi from its members is
more than fifty crore rupees:

Provided that where a Nidhi has not made profits continuously in the three preceding financial
years, it shall not make any fresh loans exceeding fifty per cent of the maximum amounts of
loans specified in clauses (a), (b), (c) or (d).

Provided further that a member shall not be eligible for any further loan if he has borrowed
any earlier loan from the Nidhi and has defaulted in repayment of such loan.

(3) For the purposes of sub-rule (2), the amount of deposits shall be calculated on the basis of the last audited annual
financial statements.

(4) A Nidhi shall give loans to its members only against the following securities, namely:—
(a) gold, silver and jewellery:
Provided that the re-payment period of such loan shall not exceed one year.
(b) immovable property:

Provided that the total loans against immovable property [excluding mortgage loans granted on the
security of property by registered mortgage, being a registered mortgage under section 69 of the Transfer of
Property Act, 1882 (IV of 1882)] shall not exceed fifty per cent of the overall loan outstanding on the date of
approval by the board, the individual loan shall not exceed fifty per cent of the value of property offered as
security and the period of repayment of such loan shall not exceed seven years.
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(c) fixed deposit receipts, National Savings Certificates, other Government Securities and insurance policies:

Provided that such securities duly discharged shall be pledged with Nidhi and the maturity date of such
securities shall not fall beyond the loan period or one year whichever is earlier:

Provided further that in the case of loan against fixed deposits, the period of loan shall not exceed the
unexpired period of the fixed deposits.

16. Rate of interest.—The rate of interest to be charged on any loan given by a Nidhi shall not exceed seven and half
per cent above the highest rate of interest offered on deposits by Nidhi and shall be calculated on reducing balance
method:

Provided that Nidhi shall charge the same rate of interest on the borrowers in respect of the same class of loans
and the rates of interest of all classes of loans shall be prominently displayed on the notice board at the registered office
and each branch office of Nidhi.

17. Rules relating to Directors.—(1) The Director shall be a member of Nidhi.
(2) The Director of a Nidhi shall hold office for a term up to ten consecutive years on the Board of Nidhi.
(3) The Director shall be eligible for re-appointment only after the expiration of two years of ceasing to be a Director.

(4) Where the tenure of any Director in any case had already been extended by the Central Government, it shall
terminate on expiry of such extended tenure.

(5) The person to be appointed as a Director shall comply with the requirements of sub-section (4) of Section 152 of
the Act and shall not have been disqualified from appointment as provided in section 164 of the Act.

18. Dividend.- A Nidhi shall not declare dividend exceeding twenty five per cent or such higher amount as may be
specifically approved by the Regional Director for reasons to be recorded in writing and further subject to the following
conditions, namely:—

(a) an equal amount is transferred to General Reserve;
(b) there has been no default in repayment of matured deposits and interest; and
(c) it has complied with all the rules as applicable to Nidhis.

19. Auditor.—(1) No Nidhi shall appoint or re-appoint an individual as auditor for more than one term of five
consecutive years.

(2) No Nidhi shall appoint or re-appoint an audit firm as auditor for more than two terms of five consecutive years:
Provided that an auditor (whether an individual or an audit firm) shall be eligible for subsequent appointment
after the expiration of two years from the completion of his or its term:

Explanation: For the purposes of this proviso:

() in case of an auditor (whether an individual or audit firm), the period for which he or it has been holding office as
auditor prior to the commencement of these rules shall be taken into account in calculating the period of five
consecutive years or ten consecutive years, as the case may be;

(ii) appointment includes re-appointment.

20. Prudential norms.—(1) Every Nidhi shall adhere to the prudential norms for revenue recognition and
classification of assets in respect of mortgage loans or jewel loans as contained hereunder.

(2) Income including interest or any other charges on non-performing assets shall be recognised only when it is
actually realised and any such income recognised before the asset became non-performing and which remains
unrealised in a year shall be reversed in the profit and loss account of the immediately succeeding year.

(3) (a) In respect of mortgage loans, the classification of assets and the provisioning required shall be as under:

NATURE OF ASSET PROVISION REQUIRED

Standard Asset No provision

Sub-standard Asset 10% of the aggregate outstanding amount
Doubtful Asset 25% of the aggregate outstanding amount
Loss Asset 100% of the aggregate outstanding amount

Provided that a Nidhi may make provision for exceeding the percentage specific herein.
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(b) The estimated realisable value of the collateral security to which a Nidhi has valid recourse may be reduced from
the aggregate outstanding amount, if the proceedings for the sale of the mortgaged property have been initiated in a
court of law within the previous two years of the interest, income or instalment remaining unrealised.

(4) In case of companies which were incorporated on or before 26-07-2001, such companies shall make provisions in
respect of loans disbursed and outstanding as on 31-03-2002 for income reversal and non-performing assets as per table
given below:

For the year ended Extent of provision

31-03-2015 Un-provided balance on equal basis over the three years
31:032016 as specified in the preceding column.

31-03-2017

(5) (a) The Notes on the financial statements of a year shall disclose-

(i) the total amount of provisions, if any, to be made on account of income reversal and non-performing

assets remaining unrealised;
(i1) the cumulative amount provided till the previous year;
(iii) the amount provided in the current year; and
(iv) the balance amount to be provided.
(b) Such disclosure shall continue to be made until the entire amount to be provided has been provided for.
(6) Inrespect of loans against gold or jewellery—

(a) the aggregate amount of loan outstanding against the security of gold or jewellery shall either be recovered

or renewed within three months from the due date of repayment;

(b) if the loan is not recovered or renewed and the security is not sold within the aforesaid period of three
months, the company shall make provision in the current year’s financial statements to the extent of

unrealised amount or the aggregate outstanding amount of loan including interest as applicable;

(c) no income shall be recognised on such loans outstanding after the expiry of the three months period specified

in (a) above or sale of gold or jewellery, whichever is earlier; and
(d) the loan to value ratio shall not exceed 80 per cent.

Explanation.- For the purposes of this rule, the term ‘loan to value ratio’ means the ratio between the amount

of loan given and the value of gold or jewellery against which such loan is given.

21. Filing of half yearly return.—Every company covered under rule 2 shall file half yearly return with the Registrar
in Form NDH-3 along with such fee as provided in Companies (Registration Offices and Fees) Rules, 2014 within
thirty days from the conclusion of each half year duly certified by a company secretary in practice or chartered

accountant in practice or cost accountant in practice.

22. Auditor’s certificate.—The Auditor of the company shall furnish a certificate every year to the effect that the
company has complied with all the provisions contained in the rules and such certificate shall be annexed to the audit

report and in case of non-compliance, he shall specifically state the rules which have not been complied with.

23. Power to enforce compliance.—(1) For the purposes of enforcing compliance with these rules, the Registrar of

companies may call for such information or returns from Nidhi as he deems necessary and may engage the services of
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chartered accountants, company secretaries in practice, cost accountants, or any firm thereof from time to time for

assisting him in the discharge of his duties.

(2) In respect of any Nidhi which has violated these rules or has failed to function in terms of the Memorandum and
Articles of Association, the concerned Regional Director may appoint a Special Officer to take over the management of

Nidhi and such Special Officer shall function as per the guidelines given by such Regional Director:

Provided that an opportunity of being heard shall be given to the concerned Nidhi by the Regional Director

before appointing any Special Officer.

24. Penalty for non-compliance.- If a company falling under rule 2 contravenes any of the provisions of the rules
prescribed herein, the company and every officer of the company who is in default shall be punishable with fine which
may extend to five thousand rupees, and where the contravention is a continuing one, with a further fine which may

extend to five hundred rupees for every day after the first during which the contravention continues.

Annexure

Form NDH-1
Return of Statutory Compliances
[Pursuant to sub rule (2) of rule 5 of Nidhi Rules, 2014]
1. Corporate Identification Number (CIN) of Nidhi:

2. (a) Name of the Nidhi :
(b) Address of the registered office:
(c) E-mail id, if any:
(d) Phone Number:
3. (a) Number of subscribers to the
Memorandum
(b) Number of members admitted
since date of incorporation upto the
end of the first financial year
(c) Number of persons who have
ceased to be members upto the end
of the first financial year
(d) Number of members as at the end
of the first financial year

4.  Whether the number of members as at
the end of the first financial year is

200 or more Yes

5. If answer to Sl. No. 4 is No, whether
application for extension of time has Yes

been made to Registrar No
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If yes, SRN of the application
6. Paid up equity share capital
Free reserves = memmemmeeee
Less: Accumulated Losses
Other intangible assets
( give breakup) = -
Net Owned Funds ---------------
7. Unencumbered Term Deposits
(See rule 14)
(a) (1) deposit(s) in scheduled commercial
Banks(in Rs)
(ii) Deposits in Post Office(in Rs) ---------------
Total unencumbered term deposits ---------------
(b) deposits outstanding at the close of
business on the last working day of the
second preceding month:
(c) Percentage of (a)/(b):
8. Ratio of Net Owned Funds to Deposits:

Verification

I am authorised by the Board of Directors of the Company vide resolution no............. dated............... to sign this
form and declare that all the requirements of Companies Act, 2013 (18 of 2013) and the rules made thereunder in
respect of the subject matter of this form and matters incidental thereto have been complied with. I also declare that all
the information given hereinabove is true, correct and complete including the attachments to this form and nothing
material has been suppressed. It is hereby further certified that the professional (Name and Type i.e. C.A/CS/CWA/ to
Given) certifying this form has been duly engaged for this purpose.

To be digitally signed by

Designation (to be given)

DIN of the person signing the form

Certificate by practicing professional

I declare that I have been duly engaged for the purpose of certification of this form. It is hereby certified that I have
gone through the provisions of the Companies Act, 2013 (18 of 2013) and rules thereunder for the subject matter of this
form and matters incidental thereto and I have verified the above particulars (including attachment(s)) from the original
records maintained by the Company (name of Nidhi) which is subject matter of this form and found them to be true,

correct and complete and no information material to this form has been suppressed. I further certify that:

a. The said records have been properly prepared, signed by the required officers of the Company and
maintained as per the relevant provisions of the Companies Act, 2013 (18 of 2013) and were found

to be in order;

b. All the required attachments have been completely and legibly attached to this form;
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Signature

Chartered Accountant/Cost Accountant/Company Secretary in practice whether Associate or Fellow
Membership No. and also CP No.

Note:
This eform has been taken on file maintained by the Registrar of companies through electronic mode and on the basis
of statement of correctness given by the filing company. Attention is also drawn to provisions of section 448 of the Act

which provide for punishment for false statement and certification.

Form NDH-2
Application for extension of Time
[Pursuant to sub-rule (3) of rule 5 of Nidhi Rules, 2014]
The Regional Director
Ministry of Corporate Affairs,
(respective jurisdiction)
1. Corporate Identification Number (CIN) of Nidhi:
2. (a) Name of the Nidhi:
(b) Address of the registered office:
(c) E-mail id, if any:
(d) Phone Number:
3. Date of Incorporation:
4. Application filed for: extension of time for complying with rule
5((a)
5(1)(d)
5. Position as at the end of the previous financial year
(based on audited financial statement)
(a) Number of members
(b) Ratio of Net Owned Funds to Deposits

6. Period for which extension is sought for complying with the requirement of

(a) Rule 5(1)(a) or

(b) Rule 5(1)(d) or

(c) Both (a) & (b) above

7. Reasons for not complying with the requirements of rule 5(1)(a) and/or rule 5(1)(d)
8. Details of application(inbrief)

(Box to be provided)

L. Verification

I am authorized by the Board of Directors of the Company vide resolution no............. dated............... to
sign this form and declare that all the requirements of Companies Act, 2013 (18 of 2013) and the rules made
thereunder in respect of the subject matter of this form and matters incidental thereto have been complied
with. I also declare that all the information given herein above is true, correct and complete including the
attachments to this form and nothing material has been suppressed.
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To be digitally signed by
Designation (to be given)

DIN of the person signing the form

Attachments:

1.Board resolution

2. Detailed application

3. Audited financial statements (last available)

4. Reasons and justification for the application

Note: Attention is also drawn to provisions of section 448 which provide for punishment for false statement and

certification.

For office use only: E-form Service Request Number (SRN).................. E-form filing date....

Digital signature of the authorising officer

This e-form is hereby approved/rejected

Date of signing

FORM NDH-3
(Pursuant to rule 21 of Nidhi Rules, 2014)
HALF YEARLY RETURN
(All information shall be furnished for the half year ended 30" September and 31* March of every year; wherever

space is not sufficient, separate sheet containing the required details shall be attached)

Name of the Nidhi

CIN

Registered office

Branch details

(i)  Total Number of branches

(i1) Names and addresses of branches
within the district

(iii) Names and addresses of branches
outside the District, if any

(iv) Number of branches opened during

S

the half year and their addresses
(v)  Number of branches closed during
the half year and their addresses

5. Membership
(a)  Total number of members at the beginning of the half-year
(b)  Number of persons admitted
as members during the half year

(c)  Number of persons who have ceased
to be members during the half year

(d) Total number of members at the end of the half year
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6. Deposits (Amount in Rs)

Nature of deposits | Balance of deposits at Received during Repaid Balance of deposits
the beginning of the the half year during the half at the end of the half
half year year year

Fixed Deposit

Recurring Deposit

Savings Deposit

Cumulative

Deposit

Others, if any

( specify)

TOTAL

7. Loans (Amount in Rs)

Nature of Loans Balance of Loan at the | Disbursed during Realized Balance of Loans
beginning of the half the half year during the half year | at the end of the
year half year

Loans against

immovable

property

Loans against

Jewels

Loans against

Deposits

Other loans, if any

( specify security)

Loans to employees

TOTAL

8. Details relating to litigation, if any.
At the beginning of Filed during Disposed off Outstanding at the end
the half year the half year during the half year of the half year
No. of Amount No. of | Amount No. of | Amount No. of | Amount
cases (Rs.) cases (Rs.) cases (Rs.) cases (Rs.)

Suit filed

accounts

9. Financial summary:

)

Ratio of Net Owned Funds to Deposits

(i) Total amount of unencumbered Term Deposits(Rs)

(iii) Names and addresses of the Scheduled Commercial
Bank/Post Office where such deposits have been
Placed, with the amount of deposit in each.

@iv) Percentage of unencumbered Term Deposits

to the total deposits outstanding
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) Paid up share capital(total)

(vi) Amount of paid up Preference Share capital
(a) Outstanding at the beginning of the half year
(b) Redeemed during the period
(c) Outstanding at the end of the half year

Verification

I am authorized by the Board of Directors of the Company vide resolution no............. dated............... to sign this
form and declare that all the requirements of Companies Act, 2013 (18 of 2013) and the rules made thereunder in
respect of the subject matter of this form and matters incidental thereto have been complied with. I also declare that all
the information given hereinabove is true, correct and complete including the attachments to this form and nothing
material has been suppressed. It is hereby further certified that the professional (Name and Type i.e. C.A/CS/CWA/ to
Given) certifying this form has been duly engaged for this purpose.

To be digitally signed by
Designation (to be given)
DIN of the person signing the form
Certificate by practicing professional

I declare that I have been duly engaged for the purpose of certification of this form. It is hereby certified that I

have gone through the provisions of the Companies Act, 2013 (18 of 2013) and rules thereunder for the subject

matter of this form and matters incidental thereto and I have verified the above particulars [including attachment(s)]

from the original records maintained by the Company (name of Nidhi) which is subject matter of this form and found

them to be true, correct and complete and no information material to this form has been suppressed. I further certify
that;

a. The said records have been properly prepared, signed by the required officers of the Company and maintained as
per the relevant provisions of the Companies Act, 2013 and were found to be in order:

b. All the required attachments have been completely and legibly attached to this form;

c. It is understood that I shall be liable for action under Section 448 of the Companies Act, 2013 for wrong certification,
if any found at any stage.

Signature
Chartered Accountant/ Cost Accountant/Company Secretary in practice whether Associate or Fellow

Membership No. and also CP No.

Note: This eform has been taken on file maintained by the Registrar of Companies through electronic mode
and on the basis of statement of correctness given by the filing company. Attention is also drawn to provisions
of Section 448 which provide for punishment for false statement and certification.

[F. No. 1/24/2013-CL-V]

RENUKA KUMAR, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



[TO BE PUBLISHED IN THE GAZETTE OF INDIA, EXTRAORDINARY, PART I, SECTION 3, SUB-
SECTION (i)]

Government of India
Ministry of Corporate Affairs
Notification

New Delhi, 1st July, 2019

G.S.R.cccoveee (E).— In exercise of the powers conferred by sub-section (1) of section 406 read with
sub-sections (1) and (2) of section 469 of the Companies Act, 2013, the Central Government hereby
makes the following rules, to amend the Nidhi Rules, 2014, namely:-

1. (1) These rules may be called the Nidhi (Amendment) Rules, 2019.
(2) They shall come into force with effect from 15 August, 2019.

2 In the Nidhi rules, 2014 (hereinafter referred to as “said rules”), in rule 2, after clause (c), the
following clause shall be inserted, namely:-

“(d) every company declared as Nidhi or Mutual Benefit Society under sub-section (1) of
section 406 of the Act”.

3. In the said rules, in rule 3, after clause (d), the following clause shall be inserted, namely:-

‘(da) “Nidhi” means a company which has been incorporated as a Nidhi with the object of
cultivating the habit of thrift and savings amongst its members, receiving deposits from, and lending
to, its members only, for their mutual benefit, and which complies with the rules made by the Central
Government for regulation of such class of companies.’.

4. In the said rules, after rule 3, the following rule shall be inserted, namely:-

“3A. Declaration of Nidhis .— The Central Government, on receipt of application (in Form NDH-4
along with fee thereon) of a public company for declaring it as Nidhi and on being satisfied that the
company meets the requirements under these rules, shall notify the company as a Nidhi in the Official
Gazette:

Provided that a Nidhi incorporated under the Act on or after the commencement of the Nidhi
(Amendment) Rules, 2019 shall file Form NDH-4 within sixty days from the date of expiry of:-

(a) one year from the date of its incorporation; or

(b) the period up to which extension of time has been granted by the Regional Director under
sub-rule (3) of rule 5:

Provided further that nothing in the first proviso shall preventa Nidhi from filing Form NDH-4 before
the period referred therein:



Provided also that that in case a company does not comply with the requirements of this rule,
| it shall not be allowed to file Form No. SH-7 (Notice to Registrar of any alteration of share capital) and

Form PAS-3 (Return of Allotment).”.

5. In the said rules, in rule 4, -
(i) in sub-rule (1), the words, “to be incorporated under the Act” shall be omitted;

| (i) insub-rule (5), the words “Company incorporated as a” shall be omitted.

| 6. In the said rules, in rule 5, -

(i) in sub-rule (1), for the words “from the commencement of these rules”, the words “from the date
of its incorporation” shall be substituted;

(ii) in sub-rule (3), before the Explanation, the following proviso shall be inserted, namely:-

“Provided that the Regional Director may extend the period upto one year from the date of
receipt of application.”.

| (iii) in sub-rule (4), after the words, brackets and figure “contained in sub-rule (1)”, the words, brackets
and figures “and gets itself declared under sub-section (1) of section 406" shall be inserted.

7. In the said rules, in rule 7, in sub-rule (1), after the words “shall issue” the words “fully paid up”
shall be inserted.

8. In the said rules, in rule 12,—
(i) in sub-rule (1) after clause (b), the following clause shall be inserted namely:-
“(ba) The date of declaration or notification as Nidhi”;"”;
(ii) in sub-rule (2), in clause (a), for the words “Registrar of Companies”, the words “Bench of

the National Company Law Tribunal” shall be substituted.

9. In the said rules, in rule 23, in sub-rule (2),-

(i) for the words “concerned Regional Director”, the words, “Central Government” shall be
substituted;

(ii) for the words “such Regional Director”, the words, “Central Government” shall be
substituted;

(iii) in the proviso, for the words “Regional Director”, the words, “Central Government” shall
be substituted.

10. In the said rules, after rule 23, the following rules shall be inserted, namely:-



23A. Compliance with rule 3A by certain Nidhis:- Every company referred to in clause (b) of
rule 2 and every Nidhi incorporated under the Act, before the commencement of Nidhi (Amendment)
Rules, 2019, shall also get itself declared as such in accordance with rule 3A within a period of one year
from the date of its incorporation or within a period of six months from the date of commencement of
Nidhi (Amendment) Rules, 2019, whichever is later:

Provided that in case a company does not comply with the requirements of this rule, it shall not
be allowed to file Form No. SH-7 (Notice to Registrar of any alteration of share capital) and Form PAS-
3 (Return of Allotment).

23B. Companies declared as Nidhis under previous company law to file Form NDH-4:- Every
company referred in clause (a) of rule 2 shall file Form NDH-4 alongwith fees as per the Companies
(Registration Offices and Fees) Rules, 2014 for updating its status:

Provided that no fees shall be charged under this rule for filing Form NDH-4, in case it is filed
within six month of the commencement of Nidhi (Amendment) Rules, 2019:

Provided further that, in case a company does not comply with the requirements of this rule, it
shall not be allowed to file Form No. SH-7 (Notice to Registrar of any alteration of share capital) and
Form PAS-3 (Return of Allotment).

11. In the said rules, after the Form NDH-3, the following form shall be inserted, namely:-

FORM N D H 4 Form for filing application for declaration
- as Nidhi Company and for updation of
status by Nidhis.
[Pursuant to section 406 of the
Companies Act, 2013 and rule 3A,
rule 23A and rule 23B of the Nidhi
Rules, 2014]

Form language o English o Hindi

Refer the instruction kit for filing the form.

*This formis for: o  Application for declaration as Nidhi Company

o Application for updating of status as Nidhi

1(a). *Corporate Identification Number (CIN) | | Pre-fill

(b). Global Location number (GLN) of Company | |

2(a). Name of the company

(b) Address of Registered




office of the company

(c) Phone [ |

(d) Fax | |

(e) *email id of the company | |

3. *Equity paid-up capital | |

4. Number of members as on date of application/ updation of status | |

5. "Do the objects of the company as per its memorandum and article of association cover only those
activities permitted for approved Nidhi companies O Yes O No

| |

6. If no, give details of any activities in the memorandum of association (MoA) not permitted by Nidhi
Rules, 2014.

7(a). * Whether the company has carried out any financial dealings with any person other than its
members. OYes ONo

(b). If yes, give details

8(a). "Whether the company has complied with the Nidhi Rules, 2014 O Yes ONo

(b) If no, give details and reasons thereof

9(a). "Number of branches opened by the company and places where opened along with dates of
opening

Details of branches



Name of Branch District State/UT Date of Opening
10. *The ratio of net owned funds to deposits accepted | |
11. “Is the ratio of loan on immovable property within the prescribed limit O Yes ONo

Attachments

Copy of resolution of the board of directors in support of the proposal of the company Attach

2. Certificate signed by two directors regarding the number of members as on date of application

(membership should not be less than 200)

Attach

3. Certificate from the auditors of the company to the effect that the company has complied with the

Nidhi Rules, 2014.

Attach

4. Copy of notification through which company was declared Nidhi under the Companies Act, 1956

or previous company law (where applicable)

5. Optional Attachments, if any

Declaration

Attach

Attach

List of Attachments

Remove Attachment

To the best of my knowledge and belief, the information given in this application and its attachments is

correct and complete.




| have been authorised by the board of directors' resolution dated (DD/MM/YYYY) to sign
and submit this application |:]

*To be digitally signed by

Director or manager or secretary or CEO or CFO of the company DSC Box

Designation | |

DIN of the director; PAN of the manager or CEO or CFO or | |
membership number of company secretary

Certificate by practicing professional
| declare that | have been duly engaged for the purpose of certification of this form. It is hereby certified
that | have gone through the provisions of the Companies Act, 2013 and rules thereunder for the subject
matter of this form and matters incidental thereto and | have verified the above particulars (including
attachment(s)) from the original/certified records maintained by the Company/applicant which is subject
matter of this form and found them to be true, correct and complete and no information material to this
form has been suppressed. | further certify that:

i. The said records have been properly prepared, signed by the required officers of the Company and
maintained as per the relevant provisions of the Companies Act, 2013 and were found to be in order;

o Chartered accountant (in whole-time practice); or
o Cost accountant (in whole-time practice); or
o Company secretary (in whole-time practice)

Whether associate or fellow o Associate n Fellow
Membership number ] Certificate of Practice number | |

Note: Attention is also drawn to provisions of Section 447, section 448 and 449 of the
Companies Act, 2013 which provide for punishment for fraud, punishment for false statement
and punishment for false evidence respectively.



Check Form

© Modify __.]

|
| For office use only :
i

[ Affix filing details

eForm Service request number (SRN) | J eForm filing date i (DD/MM/YYYY)

Digital signature of the authorising officer
This e-Form is hereby approved

This e-Form is hereby rejected E { Confirm Submission

Date of signing [ I (DD/MMIYYYY)

[F.No.1/24/2013-CL-V(Part)]

/j
oL|" ) 19
(K.V.R. Murty)

Joint Secretary to the Government of India

|

Note : The principal rules were published in the Gazette of India, Extraordinary, Part Il, Section of Sub-
section (i) vide number G.S.R.258 (E), dated the 31st March, 2014,

|
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FIARE F HATTT

75 fReett, 19 arfer, 2022

TT.H1.[. 301 (37).—<T avaTe, Fu«t srfafa=m, 2013 (2013 T 18) it &mer 469 FY ITUTT (1)
S ITETIT (2) F AT 975d g7 406 it ITLTT (1) FTT T&T hAT HT TIRT F:d gu, e 9w, 2014
T ST FLTE e gq Mefertad {aw aqrdt g, aoidQ-
1. "fer 7y s . (1) =9 Rt 7 |fery ama [ (wemem) e, 2022 )
(2) T TSI § Tk T 0l AE Bl TG gl
2. fater e, 2014 &, (5 =98 =99 9anq 36 Ao #gr 147 8), = 3 #, su-ffaw (1) ¥, @
(F) * T, Moot @ sra-ertaa BT STos, steid-
“(F) ‘ermaT & fATer F T Fd w8 A S T At g1
3.(1) 3 =i & 9w 3% ¥, T9 9iqE & TATq, Meferiad qigsh T eanrad oy Sor, sreid;-
‘O Fg T T, AT AL, S 39 FAH 6 TIATSA AT AqATAT Aol Feadl g, IT A1er (Ferre)
Ao, 2022 & 9 AT 3HF TAT VT SATATH F AU H AR Tl 8, AT FA g a=
TASIUA-4 | ST AT TAT SAGT a1 d T G AT ThAT STTaT § AT AEA 1 [0 ST
T AT H, Rt UF A7 e 7 arE F J7 UH UL HAHT % Y g il arg 7 4T
T UASIUA-4 | A 6T AEAFI 0 G |, ST AT TEATTAA 2T, T qEe | | STHT I Al
FGT AT = AT F ST F 10T FI 207 IUTed TG FLTIN

2752 G1/2022 1)
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g a8 ot % AfT FuAT g SR-sATe i arE F T AT AT I FAET 6 I g bl
TG AT T&T UASTU=-4 § 70 T @ 67 TEdiaid il arira, S S Taraadi af, el Soe
&1 ST ey o fREr T g, S G SwE 9y wigs § [Afde 8, 9 s9 zw afafiaw %
FATT 5 F ATHALOT § USROG HAT TAT AT 10T, ST FoT-Feafa S| osteATw F erefiw AT
AT = Thegl o= STl AT TG aAT0 T HIHT T THT TTATAT - Teqeh 1T R
g I8 AT T I FEEl F W g T arE F A7 396 TATq [ F ' § At st w v
A &7 g ofF AL A g
(3)(2) S A=At & I 3F & TeTq, Mefertad [Aaw sia:eariaa fmar s, sraiae-
“3 (1) [fer (Femeae) T, 2022 F T F7 &7 39+ 747q, [ F =7 # Fifvg fFe se F o
ToGH HIe Tled® HOAl, Y& UASIUT 4 |, A ATH % TF |7 o4 &7 r ety & sfae, [+
& H U0 FA g AEaT HAT, (S g Hafeiad od T Fdl g, TAqQ-
(i) I TEEAT T AT &7 |1 | 7 7 gl; 37
(i) IRt Eer wrtiea [Afe S @ w90 37 299 f9w g
(2) FAAT, TET TASIUA-4 & T TH SU-HIH & ATAR, FOAT & THT HYaqhl AT Haerani geT
SUIH SIY IMod ATE ATIEE % T LA & gael § FIOo o T FHf|
(3) AT FIT TS AT Hae® ITIH T 3I=q =AH g, TAF ATIRIT % AT g, HHATIEd hr
€T | T@T ST, ST
(F) =t T FATST, SHEETRT, Afds® =g, Taer, Aegear 6w 9 ia; =i
(@) =t § Rrafrfa § § 8 fegard 7 21, sfa:
(i) =T TR ZIRT AIieFa et =afh T UH o & faeg g2 Yhhar |@fzgar 1973
(1974 T 2) & &T 154 * T ATILTeH AT AT FAAT TS Hl T2 g ST Afad
3
(i) st sro=Tent & "efaa wmaen d Rl yade uSHt g ue At & fAwg o u
HIEA T L ST AT ;s
(i) ToReT TR=maeh SITTeraheor AT Yard | Siet gIeT saer fater, ghasta &t ar BT @
T gafaa By gy o v T =atcr F Aeg Oa, aaey a1 Fesas &1 F2 smeer
aTiRa T T g S IE T 6
(iv) AT STervaT sTeqaford e arer Rt sy & foro uE el sate o ey et
RIPIEREARBEE-CE R NI IR R ER IR
(v) UET =fE feaTteraT St BT 1T € 3T 39 S Jai (ohaT 14T &
(Vi) TEAT SATIEHIT ATATAT FIT UH SA{<h I fAsha = 907 747 § 7 Fend gaaqsfie
3
(vii) THET =Af<h Tafege SATAHHT & & § aE(1d 47 T4T 2;
(viii) TET =R wO A et =it BT T v
(ix) TaET =xfF = AT atae At ar f7fe F =0 9 =it dufhat § Ao ar fiq o
srtern faTfere a7 fAfer & =0 § =@rfte SRt & gvede Q)

(4) FT ACHL, T€T TS 09-4 § Freer 30 0 srags Y dader s s darete a1 % fiax
AT RO FOT T ST RO
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Tiq AR TET TASIUA-4 § Fed U T e U2, U Araed $ TIH % 3 919 %
1A FR T TR T W0 A1 o1 S7ar § 7 39 SqAIed aHsT ST

(5) TE HHTLTT BT ST° U¥ 3 F9=T, IT-FAa7 (2) i IU-fA=w (3) F orefi=r sroreavadi &1 =7 F2cdt 2,
FAIT LR, AATRATT TH 979 § HqL g1 9¢ 30 [fer I1 02e9w a1 qEmed, F 7§ =9
Tl AT TSI H SAT=d HeIAT|

U TG Al STAAIET FA 6 Hald TLHE T (\00, FHAAT T, 36 AT a|7 v gy
10% % Tl TTAT F ATATE T&T 20F Tigd TR F a9 w2 haT STusm|

i T S o UHT Fet, FAr () [FeE, 2014 % [ 12 % et &1 TS =3 &
FTELUT H FUAT FIUATL FAA ha 1T TR H IHh ATAGA I ATHIGH F o (AT HT T
FLA T GT ITET R

(6) =fE Fu=t =8 AW & SU-FAa 1 Y TTeTelt F71 JquTad 981 FAT 2 T, SH T&T THUA-7 (I
IS 3 FReT TR % Taad &1 TR AT Alted) 3T 7= fuug-3 (sraed &t feawoft) wea
FIAT ATATT Al T

(7) == o & Suey [ (Femae) a9, 2022 F W g9 ¥ @ = Ataf=aT & oefig At
et afectsh U=l 9 AL A&l gl

4. T A9t F F=w 4 #, 39-fAaw (1) /-

(F) O AT AU STea1 % T UL T AT TIW 9768 T SATU;
(@) Feferied aiq® STa:eaTaa ST ST, 79id-

‘o FAfer (Ferrere) H=m, 2022 % 9199 & A H @R TodE M, TH I i ania
H ABTIE WA T AT 3 Fae T8 ST H7 AT F

5. 3 fFawi §, R 5 ¥, Refertea su-Aam sraeafag B sosm, staia-
(5) = s & Iy, [Mfer (Ferred) =, 2022 F A T AT IS THTq e % =9 F [t
FAAIT H AN Tl T

6. 3<% A=t &, a7 6 H, -

(i) @< (%) & T 9T, FEfefed @ T@r S, ;-

“(=1) Toreft o AT ST ITA(aaT 7 AT TS HLAT AT FoheT 7 9T o (a9 e i §3aeT
w7 et off fF § Mt T = 2o yeed § aiady & fore Rt seer § yteg g

(i) @< (2) % T, Meferfaa @ siaenfua T s, sreai-

“(z) Tafer & areeat & 9y ;1o % vre & forw et A At deermet ar Gl o | &
ST

7. 3% (et & e 8 #, 3u-fAew (3) % warq, Maferiad Su-fMaw sia:efaa B s, serqe-

“(4) FTE TIET ATAT QAT ST o TATH TrA9rd & AEF (F00 & AT STAT 60 ST i AT A1)
TT-FEarfa UH 0T A7 ST % ATeaed & I, SEArad qal S

T TEET g¥ 99T [FAw 7 % sutHaw (3) F q49 suferd 9aY SgAaw 9 T § a9

gl
(8) 3 Az #, M=w 9 # .-
(F) “TH ATE” 9Teal F T I “S AT@” 9Te8 T STUT;
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o [N

(@) Fefofed o sia:emaa ST SToaT, srai-
“qeeg e (Ferrem) =W, 2022 F 9w it airE & FEmE 3w [, vE e fi e '
ASTE /T AT Sty o sfa TH STUEAT AT ATITAT HI
9. 3% A= %, Faw 10 9 -
(i) Su-F=w (3) #, “eI= 1 M9 oeal & @, “FuT (TR wrEad e h) [,
2014 ¥ fAfAfEe ©9 F oo 959 TASUA-2 § Arded g, 97ss A EITuq fhu S[Tur;
(i) IT-F=w (4) 3T ST-F7H (5) H, “STTaT UHATHRIOT i AT FIATAT AT THT ohk TTAT
=Te o a1 | ft 1 2 9re’i 1 A T ST,
(i) 3T-F=w (6) F T U, FMAferiad 39-fMaw T@T ST, srrid:-
“(6)(F) =< ffer, et orraT it a9 9% g AT FGA, T TH,-
(i) T STwTstt 7 sErar & BT =T g A1 T ST s femme
ST T AT SITUAT SH TTSTAT o G719 ATET il S8 FHT F T6q19 a1 T Sl 95h
# fafdaq srgaifea 7 < fear man g o
(i) =a FAT (TR FwrETas 07 fi) e, 2014 § B fie
F AT UH &2 0 & FH F FF 915 79 (@ I87 UASUA-2 § AN e g =17
[RECEEARCERUIEG I TR TR
e & THEer® UH sraad 9 A= T 3T UH STaas sl IT & o fae i &l srater
= AT Sreer T Hm
(@) &= e ¥ A 9T F & 99Ty, -
() UH &% g F I F AT & =T Fd gU, UH S T A2l a8 HATE FaT §, T8T
TASIUA-5 % FTATE, ST ATIT § T FHEARE T H FAATIT TR FAT,
(i) fasToe F weRtfora g &t AT T w9 T w9 J 1 A sty F oo [ F Sftw e
& HTT-ATT FATerd 9TET 92 TH TG o [AATIT AT ATET o 9 g %l AT o a1l Alied
£ T T =TT FIA,
(iii) TH §7 g & o9 faF F fiaY TASUE-2 UET § FOAT (TR wrETad i )
AW, 2014 % fAfATEE ©F F a1 TRFeR & =491 (117
(iv) 37-FA7¥ (6) F weaTa, Meforted 3v-fAaw (7) sia:eamfua B S, stri:-

“(7) Bft off = A, S UF OShEd FTEte AT UF oqrET A9t 8, et # @y e
Thatatast st g, [ (Ferras) a9, 2022 F Y79 % g 79 & HaL §8 w¢ &> S
AT &Y TASTUA-2 | =9 Hael | Toere &l a1 §Sil STTusir|”

10. 3 9=t & R 12 9, 3o-[3w (1) #, “9F1 o0 F 74974, |l 9058 AdEA1hd har S

11. 3<% AT F F99 14§, wgs §, ‘o [eas & @ aqaeT” 95ai & 9@ “Fud (TereEma
FATAT A ) 7w, 2014 § B ©9 F 979 757 tAE0E-2 § draad gy a1 SAd:eTd R
ST

12. 3% ==t & A 15 ¥, 3u-fFaw (1) ¥, e aiqes siasemod R Sros, serfa:-

‘O T AT o HIH |, 0T 39 9a8 &l (<37 ST (S|t 919 qae i % Toreed § 98
LR
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13. 3 AT & F=w 18 & e av, Referfaa ffaw war sroam, srai-
“18. ATHTI — S TS Ue B ad # qfior Sfaerd & srferss ATater T =S 981 i)’
14. 3w et & w20 ¥, 3u-faw (6) ®, “HAT ek gt Fgl ag AT 8, % THTT, “AT Alal” o0
ErRonEnlcas il
15. 3<% AT & 9\ 237 ®, T Qs & 747, Mt iqs siq: e T STusr, s

‘O] AZ MY, A FHOAT, ST TH FEH T SATATSA T AqUATAT Aol FLAT 8, AT I (AL (FATE)
A9, 2022 % YW & IR &1 AT ITh TATT UHT FATATAT 6 AqATAT H (A6 Tgal g, AT UH qTH
gt FAAT FRT T&T UASUA-4 H Y& A6a TR gIT A 1d o0 a7 € a1 o 7u 8, s
TqIET & STHT (A F ITH Al HIAT AT TH AL-ATATAT o0l T &, IT I FFAT 6 T 1 qra
q, AT T€T UASIUF-4 H e T et i g &, U oft wareadt gf, =9 FHi % suaei &
eI ST HEEAT T ST I Al HLTUIAT|

g Ag ST o - it a0 F AT, AT I AT F TET S a9, q7 T8 UAE [0E-4
H o0 T TeEe it SEA T hf g o, ST T Tt g, et ot g R s i st e
T ITH AT, T To=qh § 7A-[AEe g, = g F qeqm=-5 F oaqaeer § uatrq fFar
THAT ST, A FAT-FRafa 37 st % 1efiT a1 sifer@aw & hegl ovg Suaet & otefi= am aae
FATT T 7wy, AT Tl SToeATAr o T g

16. 3 =T & SUTae H,
(1) I57 TASIUH-2 ¥ -
(F) “sTater gg & o sraEa” ofius & w0\ 9, “e=ig e & aEeT s ISR & 99T,
ofteish w@T STUA;

(@) F |. 4 F =9 9 Fafererd w7 . T@r STus, $o9idq-
“4. Feferfea & o e wrea T -
(i) A= 5 % 39-fA (3) % wrehe srafar agm™ g
(ii) F=w 10 = 3u-f9= (3)  o1efie ot G gq &= 1 M9 it 97 8q
(iii) =¥ 10 & SU-97 6 % @< (F) F AN omET 97 T g &A1 Ha9F it SIqAT 2q
(iv) =19 10 % st e @i a1 &8 FT 3 TSET il AT o aq
(v) = 10 3 el SUgor el oS 7 98 F g LeeeT &l 94T & 8q
(vi) 9 14 % st swon StwTet 1 Rehrer 3q s e it o= 237
() 7| . 6 F T u¥, wfertea ww 9. w@r S, sria-
“6. ‘AT g FIT”
(2) 3 A9t & =T TAu=-3 ¥, #7 H. 9 ®, (vi) F g Feferad siaeentua Gt so-
“(vii) qE FETH At 7
(8) S T4

() 9 & 9 “9(@)’ F T H [T:HETHd AT T, T TH TH [T:HSART 77 F. 9(F) o
@, etertea w . siaeafug T s sei-

“9(F) 95 TATTH e
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(ii) ot of ek 3 srefier, 7| Wi, 5 % v ux, Rerferfera Tar Stros, srurta:-

“5. FIAT F T JAqhl i et g = 3@ & I9-FAw (3) & SAqH, I T 3=
SRR HIASE T QT 2 o Tarel | ST,

6. Fehfoush Herua, TfT FIE 317
(4) =T UASTUA-4 F TATT, Haferiad sia:eamiud o o, s
-5
9T T & FLA g9 U ST qrer A #° ey
[Ffer e, 2014 % faw 10 % o (6) # wrgereo 4]

AT & STt g o A, (Tfer) fSraar Hersus dem g, 7 Rufetea
Tt 9% o e v o () vasweer Fg (F1)/TEA ROr wATAT (AN)/STHT FE (3) TGS FEA
form (@ o) F et Agers &1 0@ AqHEd [FEET 9 ... e

............... EGURILESSERIES

TEAEN, 99 HaTaq &1 Ig grod a1 Srar g & [ie # 3o steataa omar(st)/ T &5
(1)UL FITAT (TT)/ STHT 5 (F1) F TG T &% F AT = g

fafer % urfarpa geaTeeeat g gearafa
[Fd___ (ffen)]
fafer 7 oar |

[T, &. 5/28/2020-F1=-VII]
HAS qT0eF, 946 a9

feoqur: o e A % T | 91 L '@ 258(3T), A 31 |1, 2014 3T TERAd R o o
T ATER=T FeqT A1.F.4.114(37), T 14 F7a<r, 2020 T w7 J1e "eted o o)

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 19th April, 2022

G.S.R. 301(E).—In exercise of the powers conferred by sub-section (1) of section 406 read with
sub-sections (1) and (2) of section 469 of the Companies Act, 2013 (18 of 2013), the Central Government
hereby makes the following rules, further to amend the Nidhi Rules, 2014, namely:-

1. Short title and commencement.- (1) These rules may be called the Nidhi (Amendment) Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Nidhi rules, 2014 (hereinafter referred to as the said rules), in rule 3, in sub-rule (1), after clause
(a), the following clause shall be inserted, namely:-

“(aa) ‘Branch’ means a place other than the registered office of Nidhi”,
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3. (1) In rule 3A of the said rules, after the third proviso, the following provisos shall be inserted, namely:-

"Provided also that no company, which has not complied with the requirements of this rule, or fails to
comply with such requirement on or after the commencement of the Nidhi (Amendment) Rules, 2022,
or in case the application submitted by the company in Form NDH-4 is or has been rejected by the
Central Government, shall raise any deposit from its members or provide any loan to its members
under the provisions of these rules from the date of such non-compliance, or from the date of the
commencement of the above said rules, or the date of rejection of the application in Form NDH-4,
whichever is later.

Provided also that if any deposit raised by a company after the date of non-compliance, or the date of
commencement of the above said rules, or the date of rejection of the application in Form NDH-4,
whichever is later as referred to in the fourth proviso shall be deemed to have been raised in pursuance
of Chapter V of the Act, and shall be subject to all the requirements under that Chapter, or under any
other provisions of the Act or the rules made thereunder, as the case may be.

Provided also that nothing in this rule shall apply to companies incorporated as Nidhi on or after the
commencement of the above said rules.”

(3)(2) After rule 3A, of the said rules, the following rule shall be inserted, namely:-

“3B. (1) On and after commencement of Nidhi (Amendment) Rules, 2022, public company
desirous to be declared as a Nidhi shall apply, in Form NDH-4, within a period of one hundred
twenty days of its incorporation for declaration as Nidhi, if it fulfils the following conditions,
namely:-

(1) it has not less than two hundred members; and
(11) it has Net Owned Funds of twenty lakh rupees or more.

(2) The company shall also attach, alongwith Form NDH-4, the declaration with regard to
fulfilment of fit and proper person criteria, as per this sub-rule, by all the promoters and
directors of the company.

(3) For the purpose of determining as to whether any promoter or director is a ‘fit and proper
person’, the following shall be taken into account, namely:-

(a) integrity, honesty, ethical behaviour, reputation, fairness and character of the
person; and

(b) the person not incurring any of the following disqualifications, namely:-

(i) criminal complaint or information under section 154 of the Code of Criminal
Procedure, 1973 (2 of 1974) has been filed by a person authorised by the Central
Government against such person and which is pending;

(ii) charge sheet has been filed against such person by any enforcement agency in
matters concerning economic offences which is pending;

(iii) an order of restraint, prohibition or debarment has been passed against such person
by any regulatory authority or enforcement agency in any matter concerning company
law, securities laws or financial markets which is in force;

(iv) an order of conviction has been passed against such person by a court for any
offence involving moral turpitude;

(v) such person has been declared insolvent and not been discharged,

(vi) such person has been found to be of unsound mind by a court of competent
jurisdiction and the finding is in force;

(vii) such person has been categorised as a willful defaulter;
(viii) such person has been declared a fugitive economic offender;

(ix) such person is a director in five or more companies incorporated or declared as
Nidhi, or is a promoter of three or more companies incorporated or declared as Nidhi.
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(4) The Central Government, shall examine the application filed in Form NDH-4 and convey its
decision within a period of forty five days to the company:

Provided that in case a decision on an application filed in form NDH-4 is not taken by the
Central Government within the aforesaid period of receipt of such application, the same shall be
deemed as approved.

(5) On being satisfied that the company meets the requirements under sub- rules (2) and (3), the
Central Government, shall notify in the Official Gazette, declaring it as a Nidhi or Mutual
Benefit Society, as the case may be:

Provided that the decision of the Central Government approving the application, shall
be filed by the company with the Registrar alongwith Form 20A required under section 10A of
the Act:

Provided further that such company shall commence its business only once the
decision of the Central Government approving its application is obtained from the Central
Government pursuant to the declaration given under rule 12 of the Companies (Incorporation)
Rules, 2014.

(6) In case a company does not comply with the requirements of sub- rule (1) of this rule, it shall
not be allowed to file Form No. SH-7 (Notice to Registrar of any alteration of share capital) and
Form PAS-3 (Return of allotment).

(7) The provisions of this rule shall not be applicable to a public company incorporated under
the Act before the date of commencement of the Nidhi (Amendment) Rules, 2022.

4. Inrule 4 of the said rules, in sub-rule (1), -
(a) for the words “five lakh rupees”, the words “ten lakh rupees” shall be substituted;
(b) the following proviso shall be inserted, namely:-

“Provided that every Nidhi existing as on the date of commencement of the Nidhi Amendment
Rules,2022, shall comply with this requirement within a period of eighteen months from the date of
such commencement”.

5. In rule 5 of the said rules, the following sub-rule shall be inserted, namely:-

“ (5) The provisions of this rule shall not be applicable for the companies incorporated as Nidhi
on or after the commencement of the Nidhi (Amendment) Rules, 2022”.

6. In rule 6,0f the said rules,
(i) for clause (d), the following clause shall be substituted, namely:-

“(d) acquire or purchase securities of any other company or control the composition of the Board
of Directors of any other company in any manner whatsoever or enter into any arrangement for
the change of its management”;

(i) after clause (K), the following clause shall be inserted, namely :-

“() raise loans from banks or financial institutions or any other source for the purpose
of advancing loans to members of Nidhi”.

7. In rule 8, of the said rules, after sub-rule (3), the following sub-rule shall be inserted, namely:-

“(4) A member shall not transfer more than fifty percent of his shareholding (as on the date of
availing of loan or making of deposit) during the subsistence of such loan or deposit, as the case
may be.

Provided that the member shall retain the minimum number of shares required under sub-
rule (3) of rule 7 at all times”.

8. Inthe said rules, inrule 9,

(a) for the words “ten lakh”, the words “twenty lakh" shall be substituted;
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(b) the following proviso shall be inserted, namely:-

“Provided that every Nidhi existing as on the date of commencement of the Nidhi (Amendment)
Rules,2022 shall comply with this requirement within a period of eighteen months from the date of
such commencement”.

9. Inrule 10,

of the said rules,

(i) in sub-rule (3), after the words, “Regional Director”, the words “by applying in Form NDH-2
along with fee specified in the Companies (the Registration Offices and Fees) Rules, 2014”, shall be

inserted;

(ii) in sub-rules (4) and (5) , the words “or collection centres or offices or deposit centres, or by
whatever name called” shall be omitted;

(iii) for sub-rule (6), the following sub-rule shall be substituted, namely:-

“(6)

(b)

(@) A Nidhi shall not close any branch, unless, -

(i) the proposal to close the branch along with the plan as to how the existing
deposits have been or shall be paid off and how the existing loan shall be recovered is duly
approved by the Board at its meeting; and

(ii) it has obtained the prior approval of the Regional Director by applying in
Form NDH-2 along with fee as specified in the Companies (the Registration Offices and
Fees) Rules, 2014 at least sixty days prior to such closure.

Provided that the Regional director shall consider such application and pass orders
within a period of thirty days of receipt of such application.

After obtaining approval from the Regional Director, the Nidhi shall-

(i) publish advertisement, as per format NDH-5, in a newspaper in vernacular language in
the place where it carries on business at least thirty days prior to such closure, informing
the public about such closure;

(i) fixes a copy of such advertisement or a notice informing such closure of the branch on
the notice board of Nidhi as well as the relevant Branch for a period of at least thirty days
from the date on which advertisement was published;

(iii) give an intimation to the Registrar within a period of thirty days of such closure in
Form NDH-2 along with fee as specified in Companies (the Registration Offices and
Fees) Rules, 2014”.

(iv) after sub-rule (6), the following sub-rule (7) shall be inserted, namely:-

“(7) Any place, not being a registered office or a branch, where a Nidhi carries on its
operation shall be closed within a period of six months from the date of commencement
of the Nidhi (Amendment) Rules,2022 and intimation shall be sent to the Registrar in this
regard in Form NDH-2.”

10. In rule 12 of the said rules, in sub-rule (1), after the word, “gold” the word “silver” shall be inserted.

11. In rule 14, of the said rules, in the proviso, after the words, “approval of the Regional Director”, the
words “by making application in Form NDH- 2 alongwith fee specified in the Companies (the
Registration Offices and Fees) Rules, 2014” shall be inserted.

12. Inrule 15

, of the said rules, in sub-rule (1), the following proviso shall be inserted, namely :-

“Provided that in case of joint shareholders, the loan shall be provided to the member
whose name appears first in the Register of members”.

13. For rule 18 of the said rules, the following rule shall be substituted, namely:-

“18.
year’

Dividend. A Nidhi shall not declare dividend exceeding twenty five per cent in a financial

9
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14. In rule 20, of the said rules, in sub-rule (6), after the word “gold”, wherever it occurs , the words “or
silver” shall be inserted.

15. In rule 23A, of the said rules, after the first proviso, the following provisos shall be inserted,
namely:-

“Provided further that no company which has not complied with the requirements of this rule, or fails
to comply with such requirement on or after the date of commencement of the Nidhi (Amendment)
Rules,2022, or in case the application submitted by the company in Form NDH-4 is or has been
rejected by the Central Government, shall raise any deposit from its members or provide any loan to its
members under the provisions of these rules from the date of such non-compliance, or the date of
commencement of the said rules, or the date of rejection of the application in Form NDH-4, whichever
is later.

Provided also that any deposit raised by a company after the date of non-compliance, or the date of
commencement of the above said rules, or the date of rejection of the application in Form NDH-4,
whichever is later, as referred to in the second proviso shall be deemed to have been raised in
pursuance of Chapter V of the Act, and shall be subject to all the requirements under that Chapter, or
under any other provisions of the Act or the rules made thereunder, as the case may be.

16. In the Annexure to the said rules,
(1) In Form NDH-2-

(a) for the heading “Application for extension of time”, the heading “Application to Regional Director
and Intimation to Registrar”, shall be substituted ;

(b)for serial No. 4, the following shall be substituted, namely :-
“4. Application filed for:
(i) for extension of time under sub-rule (3) of rule 5
(ii) for permission of Regional Director for opening of branch under sub- rule (3) of rule 10
(iii) for permission of Regional Director for closing of branch under clause (a) of sub-rule 6 of rule 10
(iv) for intimation to Registrar for opening or closing of branch under rule 10
(v) for intimation to Registrar for closure of collection centres etc. under rule 10
(vi) for permission of Regional Director for withdrawal of unencumbered deposits under rule 14”.
(c) for serial no. 6, the following shall be substituted, namely: -
“6. ‘Reasons for the application’.”
(2) InForm NDH-3, of the said rules, in serial number 8 after (vi), the following shall be inserted:-
“(vii) Net Owned Fund:  ”;
(3) In Form NDH-4, -

(i) serial no. 9(a) shall be renumbered as 9(b) thereafter, and before serial number 9(b) as so renumbered,
the following shall be inserted, namely:-
“9(a) Net Owned Fund: “

(i) under heading Attachments, for serial number 5, the following shall be substituted, namely :-

5. Declaration with regard to fulfilment of fit and proper person criteria, as per sub-rule (3) of
rule 3B, by all the Promoters and Directors of the company. ;

6. Optional attachment, if any”
(4) after Form NDH-4, the following shall be inserted namely:-
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“NDH-5
Format of advertisement to be given while closing branch
[Pursuant to sub-rule (6) of rule 10 of the Nidhi Rules,2014]

Notice is hereby given that M/s (Nidhi) having its CIN Number

has obtained, the prior approval of the Regional Director at (concerned region) [vide
Approval Number ------------- dated ------------ ] for closure of branch(es)/ collection centre(s)/
collection office(s)/ deposit centre(s) of the Nidhi located at following places:-

1.

2.

3.

Accordingly, it is informed to all concerned that above mentioned branch(es)/ collection centre(s)/
collection office(s)/ deposit centre(s) of the Nidhi shall stand closed with effect from .

Signed by authorised signatory of Nidhi
[For (Nidhi)]
Address of Nidhi 7.

[F. No. 5/28/2020-CL-V11]
MANOJ PANDEY, Jt. Secy.

Note : The principal rules were published in the Gazette of India vide number G.S.R. 258(E), dated the
31" March, 2014 and were last amended vide notification number G.S.R. 114(E) dated
the14™ February, 2020.
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